CUSTOMS, EXCISE & SERVICE TAX APPELLATE TRIBUNAL
3,MG Marg Civil Lines,0ld Red Ruitding, Allahabad-211601
Regional Branch, Allahabad
Dated: 092816
To
Appellant as per address in tabie below
Respondend as per address i table below
Final Order No. A/70801/2016-SMIBR] dated 05/49/2016

| am directed o transmit herewith a centified copy of order passed by the Tribunal under section 35-C(1} 6t the

Central Excise and Salt Acl, 1944, e
.
sstt. fopistrar
Appiication Appeal Name and Address of Appellant
i 5269162007 PREMIER ALLOYSLTD.

B-54 & 55, UPSIDC INDUSTRIAL AREA,
MALWAN, DISTT. FATEHPUR
Name and Address of
Respondent
-C.CE KANPUR
11747, SARVODAYA NAGAR,
KANPUR 208005.
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N THE CUSTOMS, EXCISE AND SERVICE TAX APPELLATE TRIBUNAL,
REGIONAL BENCH : ALLAHABAD
COURT NG, ¢ 3

Appeal No. ! E/2691/2007-EXISM1

Arising out of O/A No. 52- -CE/LKO/2007 dated 30.04.2007 passed by
Commissioner (Appeais) of Customs, Central Excise & Service Tax,
L.ucknow,

For approval and signature:

HON'BLE MR, ANIL CHOUDHARY, MEMBER {JUDICIAL)

1. Whether Press Reporters may be atlowed to see
the Order for publication as per Rule 27 of the
CESTAT (Procedure) Rules, 19827 1 No

2. Whether it should be released under Rule 27 of the
CESTAT (Procedure) Rules, 1982 for publication
in any authoritative report or not? : Yas

3. Whether His Lordship wishes to see the fair copy

of the Order? : Seen
. 4. Whether Order is to be circulated to the Departmental b
‘ Authoritias? P Yes .J LA

J

M/s Premier Alioys Lid.

LAPPELLANT(S)
Vs,

Commissioner of Central Excise, Kanpur .. .RESPONDENT{S)
APPEARANCE:

Ms. Stuti Saggi, Advocate for the Appelfant(s)
Shri Rajiv Ranjan, Joint Commissioner (AR) for the Department

CORAM:

HON'BLE MR, ANIL CHOUDHARY, MEMBER JUDICIA* ‘
DATE OF HEARING & PRONOUNCEMEN‘I

Fimod-ORDER NO."7080!/Q 01 £ e

For My, Anil Choudhary v\\“ "', SN e

detalls of calculation of physical stock found on the date of inspection



[

Ex. Appeal No. 2691/07

(26-02-2006). Panchnama is also silent on the same. Thus, the
allegation of excess stock found on inspection is vague. Thus, the
show cause is bad in law. Accordingly, the appeal is aiowed,
Impugned order is set aside. Appellant will be entitled to consequential

benefits, in accordance with law. Appesl! allowed.

(Pronounced in the open court.)
e T
(ANIL CHOUDHAR™)
MEMBER {(JUDICIAL)

{AnsarD)
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